Endt No. 1:38 /Rules/2026 Bilaspur, dated 21 _Ol 2.0.2_6

Copy of Chhattisgarh Gazette dated 16/01/2026 relates to amendment in the Chhattisgarh Higher Judicial
Service (Recruitment and Conditions of Service) Rules, 2006 be forwarded to :-

1 Joint Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his

2, m&;mwﬂm‘blem.m;ﬁce&njwK.AmwanghCounnfChharﬁsgam,Bﬂaspurfurmfmmmuﬂﬁs
3. m Secretary to Hor'ble M. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information of his
4 eninr Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information of his
5. &“ﬂ?ﬁm to Hon’ble Mis. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of her
6. :ﬂﬂf gecreta.w to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for information of
7. Eisvﬁm to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.
B.  Private Secretary to Hon'ble M. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
9. :ﬁiﬁ% to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of
10. :;’;vtg&;?e‘tary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for information of
11. gjr:vmmy to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for information of
12, gvﬁm to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information
13. ;i?:;-m to Hon’ble M. Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of
14. :;vLa:erdSs:trpe‘mry to Hon’ble Mr., Justice Bibhu Datta Guru, High Court of Chhattisgarh, Bilaspur for information of his
15. %@m to Hon’ble Mr. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
(4] 01 .

16. Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

17. Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization/ Establishment) High Court of Chhattisgarh,
Bilaspur for information. :

18. Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

19, Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh). ;

20, Advocate General, High Court of Chhattisgarh, Bilaspur for information.

21. Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.

22.  President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

23, The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin
Bastar at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/
Balrampur at Ramanujganj for information. x

24, The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir-
Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Baikunthpur)/
Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/ Dantewada for
information. .

95,  Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.

26.  The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

27 Additional Registrar (Judicial/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

28. Registrar Ministerial (C.S.J.A./Vigilance and I&E), High Court of Chhattisgarh, Bilaspur for information. -

29. All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.

30. Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of Chhattisgarh
for information. :

31. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

32, Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for information.

33. All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.

34. Library, High Court of Chhattisgarh, Bilaspur for information.

35. Court Manager, High Court of Chhattisgarh, Bilaspur for information.

-

.36 In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

official web-site of this High Court, \’Ll/
ol

(Manscor Ahmed)
Registrar (I&E)
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Nava Raipur Atal Nagar, the 16th January 2026

NOTIFICATION

F. No. 65/2188-2189/XXI-B/C.G./2025-26-In exercise of the powers conferred
by Article 233 read with the proviso to Article 309 of the Constitution of India, the
Governor of Chhattisgarh, in consultation with the High Court of Chhattisgarh,
hereby, makes the following further amendment in the Chhattisgarh Higher
Judicial Service (Recruitment and Conditions of Service) Rules, 2006, namely:-

In the said rules,-
1. In sub-rule (1) of Rule 5,-
(a) in clause (a), for the figure and symbol “65%”, the figure and symbol
“50%" shall be substituted;

(b) in clause (b),- )

(i) for the figure and symbol “10%”, the figure and symbol “25%”
shall be substituted;

(ii) for the figure and word “5 years”, the figure and word 3
years” shall be substituted; and

(iii) after the word “service” the words, “and the total service
rendered as Civil Judge (Junior Division) and Civil Judge
(Senior Division) shall be minimum 7 years” shall be inserted.

(¢) in clause (c),-
(i) for the first proviso, the following proviso shall be substituted,

namely:-



TeiioeTe Uea, T 16 SEERT 2026 . 64 (3)

“Provided that the minimum qualifying marks and cut-
off marks would be 60% for General Category and 50% marks
in case of all Reserved Categories including PwBD candidates,
and successful candidates shall be eligible for viva-voce test in
the ratio of 1:3 in order of merit.”

(ii)In second proviso, after the words “Backward Classes”, symbol
and words “/PwBD (Persons with Benchmark Disabilities)”
shall be inserted.

2. In Rule 6,-

(a) for the heading “Reservation of posts for Scheduled Castes, Scheduled
Tribes and Other Backward Classes”, the heading “Reservation of
posts for Scheduled Castes, Scheduled Tribes, Other Backward
Classes, Women and PwBD (Persons with Benchmark Disabilities)
shall be substituted;

(b)in sub-rule (1), after the word “Unreserved”, the words and figure,
“except the vacancies belonging to PwBD, following the provisions of
sub-section (2) of Section 34 of the Rights of Persons with Disabilities
Act, 2016 (No. 49 of 2016)” shall be inserted.

(c) After sub-rule (2), the following shall be inserted, namely:-
“(3) Four percent of vacancies shall be reserved for the following
persons under Section 34 of the Rights of Persons with Disabilities
Act, 2016 (No. 49 of 2016):- _
(a) 1% for the persons with “Low vision” and
“blindness”;
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(b) 1% for the persons with “hard of hearing” excluding

“deaf”;

(¢) 1% for the persons with Locomotor disability, Leprosy

cured person, Dwarfism, Acid attack victims, Cerebral Palsy
and muscular dystrophy;

(d) 1% for the persons with Autism and multiple disabilities

from amongst persons under clauses (a) to (c) in the posts
identified for each disabilities;

(e) Percentage of disabilities for persons with benchmark

disabilities in the recruitment to the service shall be in
accordance with the executive instruction/Rules/circulars of
the State Government issued from time to time in this
behalf.

(f) 4% of the total shall be reserved for PWBD candidates

and the reservation shall be Horizontal:

Provided that where in any recruitment year any
vacancy cannot be filled up due to non-availability of a
sultable person with benchmark disability or for any other
sufficient reason, such vacmey shall be carried forward in
the succeeding recruitment year and if in the succeeding
recruitment year also suitable person with benchmark
disability is not available, it may first be filled by
interchange among the four categories and only when there
is no person with disability available for the post in that
year, such posts shall be treated as “Unreserved”.”-

3. For Schedule-, the following schedule shall be substituted, namely:-
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“Schedule-1
{See rule 5(1)(a)}
(1)Evaluation of their judgments
(2) Evaluation of Annual Confidential
Reports for the preceding five years
(3)Disposal rate in the preceding 5 years
(4) Vigilance Report
(5) Evaluation regarding updated
Knowledge of law
(6)Evaluation of general perceptions and
awareness and also communication skills
(7) Viva Voce test
Total

30 marks
10 marks

10 marks
10 marks
10 marks

10 marks

20 marks
100 marks

By order and in the name of the Governor of Chhattisgarh,
BHUPENDRA KUMAR VASNIKAR , Additional Secretary.
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